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EX THE CENTRAL ADMINISTRATIVE TRIBUNAL
new delh:i

CAT/7/12

R. A. Nd« 29/92 In
O.A. No. 1862/90 199
T.A;^o.

date of decision. 2-7-a-
Shrl K,B.K.S,Sauhn0y Petitioner

Advocate for the Petitioner(s)

. Versus

Uni on of India & An other . Respondent

Advocate for the Respondent(s)

CORAM

" The Hon'ble Mr. P. ,K* Kartha, 'Jice-Chairman (Oudl.)

' The Hon'ble Mr. B.N, Dhoundiyal, Administrative rOember

0 1. Whether Reporters of local papers may be allowed to see the Judgement ?
' 2. To be referred to the Reporter or not ? fVX

3. Whether their Lordships wish to see the fair copy of the Judgement ? /
4. Whether it needs to be circulated to other Benches of the Tribunal ? j

(Judgamgnt by Hon'ble Mr, P,K, Kartha, U.C, )

The petitioner is ths original applicant in

OA-1852/90 which uas disposed of by judgement datsd

13.12,1991, After hearing ^ths learned counsel for both

the partias and going through the records of the cas»,
' '

tho Tribunal found no merit in the relief sought by the

oetitioner. By virtua of the interim order passed by

the Tribunal, the petitionsr has been directed to be

continued in the post of Assistant, The Tribunal directed

th® respondents to continue the petitioner in. the post of
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Assistant, ein ad hoc basis. so long as a vacancy ©xiats

and he sheuld not be rsplaCBd by any person junior to him,

Ha uouid als0 be antitlad to cbe considsrsd for ragular

premotion in his turn, in acctDrdance uith rules,

2, ' Aftsr going through,tha grounds raised in the

prsssnf petition, us saa n© error apparent on the face

of tha judgament. The petitioner has ^lae not brought

out any frash facts uarr.anting a rgvieu of the judgement.

RA-29/92 is, tharsfora, rajected.

•

(B.N, Ohoundiyal) (p,K, Kartha)
Administrativ/a flember Vic9-.Chairman(0udl,)


